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(Rs. in crores)

1966-87 1987-88 1988-89
(Accounts) (Accounts) (Accounts)
Union Excise Duty 14470 16426 18841
31984 36753 43290
(c) Years Tax Collected from Percentage
salaried class (%)
{Rs. in crores)
1986-87 467.59 1.46
1987-88 658.22 1.79
1988-89 762.62 - 1.76
income Tax Raids this regard.
8426. SHRIMATI BASAVA RAJES- (b) and (c). 112 searches were con-

WARI:
SHRI! G.S. BASAVARAJ:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Union Government have
decided to step up the Income-tax raids;

(b) the number of raids conducted during
the month of January, 1990; and

(c) the amount of cash and the value of
kinds seized?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIANIL SHAS-
TRI): (a) Under Section 132 of the Income-
tax Act, if the authority mentioned therein is
satisfied, in consequence of information in
his possession, that a search is necessary in
any particular case, he may issue authorisa-
tion of search relating to that case. The
Government has not issued any directions in

ducted in January, 1990. These searches
resulted in seizure of cash of Rs.69.93 lakhs
and other assets of estimated value of Rs.
703.63 lakhs.

Study by IDBI for Rehabiiitation of Sick
companies

8427. SHRIMATI BASAVA RAJES-
WARI:

SHRI G. S. BASAVARAJ:

Willthe Minister of FINANCE be pleased
to state: ’

(a) whether the Board for Industrial and
Financial Reconstruction had asked the
Industrial Development Bank of India (IDBI)
to prepare a fresh, comprehensive techno-
economic study for rehabilitating the sick
companies;

(b) i so, whether any report has been
prepared by the IDB!;
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(c) # so, the details thereof; and

(d) the extert to which Government
“have accepted its recommendations?

THE DEPUTY MINISTER N THE
MINISTRY OF FINANCE (SHRIANIL SHAS-
TRY): (a) to (d). The Board for industrial and
Financial Reconstruction (BIFR) has reported
that it has not asked IDBI to prepare any
general/comprehensive techno-economic
study for rehabilitation of sick companies.
However, inindividual cases beforethe BIFR,
as per the sick Industrial Companies (Spe-
cial Provisions) Act, 1985, it may ask any
operating agency, including 1DBI, to prepare
a rehabilitation scheme for that company.

Diversion of Marginal Land under
Coffee Cultivation to Rubber Plantation

8428. SHRIMATI BASAVA RAJES-
WARI: Wili the Minister of COMMERCE be
pleased to state:

(a) whether his. Ministry propose to
divert marginal land at present under coffee
cultivation to be brought under rubber plan-
tation:

(b) if so, the details thereof; and

(c) to what extent, it will reduce the
import bill?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI AR-
ANGIL SHREEDHARAN): (a) to (c): On
account of global surplus production, stag-
nant domestic consumption and declining
international prices, the Working Group on
Plantation Crops set up by the Planning
Commission had suggested stoppage of
turther expansion of coffée cultivation and
diversion of marginal areas under coffee to
rubber or tea as may be appropriate.
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Government have accordingly set up a
Committee comprising of Chairman of Tea,
Coffee and Rubber Boards to examine in
depth the feasibility and desirability of the
idea. Exploratory survey have already be-
gun for conversion of marginal areas under
coffee to other plantation crops.

As the surveys are in the initial stage, it
is not possible to indicate the exact extent to
which such diversions can reducethe rubber
import bill.

Fire Protection System in LIC Premises

8429. SHRIM. V. CHANDRASEKHARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether buildings and premises of
the Life Insurance Corporation of India (LIC)
have adequate fire fighting arangements
including fire protection doors and windows
to avoid fire accidents;

(b) if so, the details thereof; and

(c) if not, the action proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIANIL SHAS-
TRI): (a) Yes, Sir.

(b) LIC, before constructing their build-
ings all over the country, obtains sanction/
approval of all local authorities including fire
authorities. As such, LIC buildingsingeneral
are adequately equipped to take care of lire
hazards. All LIC buildings are provided with
fire protection measures as required by the
local fire authorities. For old buildings, im-
provements suggested by fire authorities
are implemented in accordance with fire
safety rules.

{c) Does not arise.



